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368) ae facet, neta, feat 16, 2014 /STETAUT 25, 1936 

No. 368} NEW DELHI, TUESDAY, DECEMBER 16, 2014/AGRAHAYANA 25, 1936 

Farferra atx wrpfes te fafrarse ae 

afar 

ae faeett, 16 fearaz, 2014 

wr. a. waters Ataarfishs4/2010.— tater six orpie ate Parr ate afar, 2006 

(2006 #1 19) 4 are 61 ant wae afeett ar war aed Eu tations ate arpa tre fatrares are 

Tada Taferes ste oppfte te ata are (ere at erin spies ater race teak fro qear 

araet afi aaeftht are siz faferfeat) rar, 2008 F aeiterd act & fore Preferfes fates azar z, 

TAT — 

1 aftra oft ate sTaT 

GQ) ga Peri a1 aaeterre ate orate fe fafrares are (sare ar carta orgie te frac aes 

faru quan saat afea cadet ares aie faforeat) dette fates, 2014 Fer aT 

(2) Raced aerer a oes verona Ft arta ga ETT 

2. aa ae unpies te fahren até (ere ar earite opie te faa sea Par rer 

areat ates aatet Aree six Faferfeaty asia Fafa, 2008 ¥— 

Ce) ae ta, wear sort ger ofits & dea a(S) W, aTea ate vere aera toy Fee Ae 

o7fere ome 63 ata. ae oes Pefee & fro. "AT qaeqa aT Geta Peay ATT" 

nary oz Praterfad sfteanite Pear arom, aT — 

fare az at 2) cart are acest sete ae ara & foro gece frat aT, 
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(@) aaa ta eta ores ofthe & Aer 2 site 3 F Aare Ht anes Tere & Ferg whale araeara F 

Fae TTT ed “TT ATA He ” ae wate ee meus (wet oH aa A TTT BT 

“ae ATAH HATA TET arene At aaa Bras aTTATA AH wes 4 Sa TATA ear aA 

sae afire, wea arnt is & Acta att afea 

att atgar araat & oet faery 4 oa aie afte & rare F ore Ft ters 6.4 that. & ae aT, 

Wares Sa Weare FLAT STAT satay ar str eet REST aH (eT oH AAT eI 

wheat ST A) He rar STAT SVT 

afer aie afore Seat aes aT ara 4 Sa A FH ATTA SATE, eo, 

  

  

    

  

  

  

  

  

  

          

fra aaté 1 arte & arqare ert: 

aad fare Ht AAA Arere 
(om wgauag HF 36.10 TH) 

~__uersre URE 1508 at 300# 
gattee Tea | aqael 
0.5 xs | 80 
0.75 xs 80 

1 xs 80 | 

15 xs 80 

2 xs 80 

[3 STD | 40 

(@)  arqestt 15h ofthe fatter aefteco ® oer 2% orefers oes “wee ” afte TATA see 

aererce tre & frerea a aaa 21", Patera sfterfte fear arom, arra:— 

“sage ter A we oe Ratha art te are & Ss HF ret ASAT orveht HF wa Te ATAT Ht 

Sifter deft St arfeu PF ag araraara & areaearear ap ste Serco & fern qefera st"! 

%. Taeae Ua, Paere srarhrans (az) 

[faster -III/4/ star. /188/14(229)] 

ara froaft : yer faftera at. arar ft, 612(a1), ais 27 areq, 2008 aT afeghad ca Heifers atest 

a. arar fa. 750(x), Pate 14.10.2009 & area & aferghac Ex a 

PETROLEUM AND NATURAL GAS REGULATORY BOARD 

NOTIFICATION 

New Delhi, the i6th December 2014 

F. No. M (D)/T4S/CGD/1/2010.—In exercise of the powers conferred by section 61 of the Petroleum and 

Natural Gas Regulatory Act, 2006 (19 of 2006), the Petroleum and Natural Gas Regulatory Board hereby makes the 

following regulations to amend the Petroleum and Natural Gas Regulatory Board (Technical Standards and 

Specifications including Safety Standards for City or Local Natural Gas Distribution Networks) Regulations, 2008, 

namel y:—
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1. Short title and commencement. 

(1) These regulations may be called the Petroleum and Natural Gas Regulatory Board (Technical Standards and 

Specifications including Safety Standards for City or Local Natural Gas Distribution Networks} Amendment 

Regulations, 2014. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Petroleum and Natural Gas Regulatory Board (Technical Standards and Specifications including Safety 

Standards for City or Local Natural Gas Distribution Networks) Regulations, 2008,- 

(A) in Schedule 1C, under heading PIPING SYSTEM COMPONENTS, in point (e), under Fittings other 

than Valves and Flanges, for the words beginning with “For fusion fitting upto 63 mm,,..” and ending with 

~....clamp shail be used.”, the following shall be substituted, namely:- 

“For fusion fitting upto 63 mm, the entity may consider usage of fusion fittings with integral fixation device. 

However, external alignment clamp shall be used for all sizes.”; 

(B) in Schedule 1D, under heading STEEL PIPE, in paras 2 and 3 under Additional Requirement for 

Nominal Wall Thickness, for the words beginning with “In any case minimum ....” and ending with 

reduced to ALARP (As low as reasonably possible).”, the following shall be substituted, namely:- 

In any case minimum nominal thickness of pipe permitted as per this standard shalt be 6.4 mm for pipe size 4 

inch nominal dia. and above, irrespective of the grade of the pipe material. 

  

ape } pipe i an 6.4 mm tar pipe size 4 inch and abuve. Quanisiaiive 

be carried out and the risk level shall be reduced to ALARP (As low as 

In ail existing 

Risk Ass r 

reasonably possible). 
   

For both aboveground and underground pipe size less than 4 inch nominal dia., the minimum nominal thickness 

shall be as per table below - 

Ref ASME B36.10 

Identification 
80 XS 

        
      

    
(C) in Schedule 1G , under the heading ODOURISATION, in para 2 for the words beginning with “A pre- 

determined quantity,....” and ending with “....dosed into the gas stream.”, the following shal! be substituted, 

namely:- 

“A pre-determined quantity of suitable odorant shall be dosed into the gas stream. The dosing should be such 

that it is safe for human as well as materials and equipments used in CGD system.” 

K. RASESWARA RAO, OSD(R) 

[ADVT.-I1V/4/Exty/ 188. 14(229)] 

Foot Note : Principal regulations were notified vide No. G.S.R. 612(E), dated 27th August, 2008 subsequently amended 

vide G.S.R. 750(E), dated 14.10.2009. 
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